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DEVELOPMENT

(a) whether the Government has received complaints from various quarters regarding alleged irreguarities i the implementation of
the Indira Awas Yojana (AY);

(0)if so, the details thereo including the number of such complaits received during the last three years including the curtent year,
year and StatefUT-vise:
«
@ifso,
(e)the ot
Answer
MINISTER OF STATE N THE DEVELOPMENT L

(allo(e) On the whole, the ndira Awaas Yojana (IAY) scheme is functioning satisfactorly in the county. The scheme is being

such as Monthly and quartery roviow meetings, vists by the Area Oficers, Concurtent Evaluaion Reports and impact Evaluation

Wnenever, the scheme is brought o the notice of the Ministy, the
. National Level

Monitors (NLI Jaints. ¥ irregu the concemed
1o tak Year-nise, il of the complaints

Annexure referred to Part (b) of Lok Sabha Unstarred Question No. 1805 due for

eply on 7/3/2013

st of complaints received and action taken thereon

(a) A conplaint was received on 23/9/2010 from Shel Topu Rajkusar, Village-Fetipath, District-Karingan], Assam regarding Son of TAY houses and - of fund in Dullacherrea G.?. under Dullacherra Development Block
setion Taken

he macter uas lnveatigated by the NIM who found certain irregularicies in the irplenentation of the Scheme.The report has heen sent to State Gevernment of Assam on 13/1/2011 for taking necessary action in the matter as per IAY guidelines.

() A conplaint uas received on 29/11/2010 £rom Shei Assh Uddinn, Villa

Post-pazarahat, Disteict-Karingani, Assam

Setion Taken

fhe complaint has been sent to State Goverment of Assam on 17/2/2011 to inguire into the matcer and taking necessary action as per IAY guidelines.
(e) A conplaint dated 01/02/2011 regarding withdrawal of amoun under TAY by Shrl Ui Das, JE of Sechnarl Dev from account of TAY beneficiary and non construction of the house by the JE.

The Complaint was forwarded to the State Gov. on 11/04/2011 for ascertaining
facts in the matter and take corrective, punitive and preventive action

coived from Shri. Rohit Chaudhary, regscding violation of TAY guidelin

(@) A conplaint dated 23/04/2011 wa an by opening of joint account of Junior Engineer (JE) & the benoficiary, by taking bribes at the tine of withdraual of money and forcing the TRY beneficiary o purchase construction

e macter was investigated by the NUM who found cortain irregularities in the irplementation of the Schomo. The roport has boen sent o St

Government. of Assam on 17/6/2011 to inquire into the matter and taking nece:

£y action as por TAY quidelines

2. pinar

(a) A conplaint vas received from Shri Shashibhushan Hazari, WLA on 14/12/2010 regarding misuse of IAY grancs in his constituency T5-Kusheshuasthan Purvi, Blhar

Action Taken

The complaint was foruarded to the State Government of Bibar on 15/2/2011 for taking necessary action as per TAY guidelines.

(8) A conplaint of Shri Unesh Kumar Trivedi, Gensral Secrotary, Panchayat Samiti, Wuzaffarpur, Bihar roga

ng irregularities reported in the implenentation of IAY was received through Shri Sagar Rayka, Secreta

4 AL Tndia Congress Committee on 6/1/2011.

Aetion Taken

he complaint alonguith the enclosures was forvarded taking necessary action 3s per IAY quidelines.

(©) A conplaint uas receiued from an NGO, Yova Jagrati Suayam Sewa Shhayta Santhan, Village-Netvaar, Dlstrict-Siuan Bihar resarding rreqularities reported by giving the houses under

IAY to ineligible pecple by getting bribes and neglectingthe pooor or nacdy b

Action Taken

The complaint slonguith the enclosures was forvarded o the State Goverment of Bihar
on 2/4/2012 fox taxing necessary action as per IAY guidelines

(@) A complaint fron Shed Ram Kumar Raman, Resident of Baluaha, District-Saharsa, Bihar was received through Shri Ram Vilss Pasvan, M.P. (RS) on 25/5/2012 regarding misappropriation of
funds in Ssharass district of Binar.

Action Taken

The complaint alonguith the enclosuzes have been sent to the State Government of Bihar
on 17/1/2012 t5 enuire into nattar and taking necessary action as pex TAY guidelines.

(3) A conplaint was received on 23/2/11 £rom Shri Julee Yadav, Councilor Distric

Dunka, Jharkhand regarding ircogularities committed by the B0, Jammundi, Dumka by allotting the TAY hauses to non-oligible persons.

Action Taken

The complaint has been forvarded

the State Government. of Jharkhand an 7/4/11 o snquire 4

the matter and taking ne

ary action as per IAY quidelines.

(8) A conplaint dated 21/5/2010 was ocos

cd from Shei. Ranfit Singh, Chairman 7illa Parishad, Tacn Taran, Puniab regarding misappropriation of funds under IAY in Tarn Taran dis

rict of Punjab.

Setion Taken

fhe complaint was forvarded to the State Government of Punjab on 21/9/2010 o enquire into the matter and taking necessary sction s per IAY guidelines.The State Government got the matter enquired and s per the enquiry report of Divis

y Director Panchayat, Jalandhar,no mis:

A conplaint dated 30/5/2011 vas received from Shri.

Son of IAX by allotting the IAY houses to non-eligible perscns in Nansa District of Punjab.

‘o shops Ldentified by the JE.

ation of fund was noticed




Action Taken

The macter was investigated by the NIM who found cortain irregularities in the irplementation of the Schome. Tho roport has boen sent €o State Government of Punjab to inquire into the matter and taking necessary action as per TAY guidelines.

5. Uetar pradesn

(a) B conplaint vas received on 8/2/2011 fzom Shri Narender Kumar Singh, S/o Shri Rajbaksh Singh, Gram panchayat-Kaparval Kayampus, Block-Mahasi, District -Behraich, Uttar Pradesh regarding irregularities in the inplementation of TAY by allotting the TAY houses to non:

Action Taken

he matter uas lnvestigated by the NUM who found certain Lrregularities. The report has been sent to State Govermment of Utar Pradesh on 21/7/2011 for Status Report.

(5) A conplaint uas received throush Shel P.L.Zunla, M.P., Chalrman, National Commis

o
For Schedyled Castes from Shel Rajdev Singh resident of Village Purabhagi, siserice Ramnagar, Barabankd, Uicar Pradesh regarding corruption in the schanes being inplanented for the velfare

of 503/STs and BPL Rouseholds by allotting the TAY houses to non-eligible person:

setion Taken

he complaint was forvarded to the State Govermant of Uttar Pradesh on 12/3/2012 to enquire
Thto the matter and taking necessary action ao per 13% guideline.

(©) A conplaint was received from Shri Gorskh Prassd Jsisval regarding corruption in
the snplemencation of IAY in Deoria district of Uttar fradesh by selection of the LAY
beneficiaries not from BPL list but from the outside by the Project Director, Deoria
during the year 2010-11 and 2011-12.

Aetion Taken

e complaint vas forvarded o the State Govertmant of Ustar Exadegh an /9/2012 o
enguire Lnto the natter and taking neceasary actlon as per TAY guidel ine:

6. oaisha

{2) B i compaint. vas received focn St famachandra fountia, M. on 23/3/2011 redarding corruption in Centeal Covermment. Scheees i Kemdeapada district of Odisha tat by ailesing

i T
that TAY houses are allotted to rich and affluent persons by taking beibe of Rs.5000/-
the benericiaries in berabish Panchayat Block of district Kendrapara

Aetion Taken

The complaint was forwarded to the State Government of Odisha on 27/7/2012 to enquire into the matter and taking n

ssary action as per TAY guideline:

Ligible persons.
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